
2.
( OC 

	

• 	 CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BEric1 

GUWAHATI-05 

(DESTRUCTION OF RECORD RULES, 1990) 

IND 
0 A/T A No I 	'- ........ 

R PIlZ. P Io.... 	•. 	.. ..• 

1. Orders 	 . . 
162 

2 	 &cr4 

3 Judgment & Order dtd.. 	Received fron H C/Suprene Court' 

4 	(D A.. 	, 	• 	a a a 	• ' a J"P ("c ( 	• . . Pg .( a • a a. 	.. aa .to. 

5 . 	 . .. •,,•••• 	• a 	• 	••• 

	

• 	6. 	 ................ 

• 	...............• 	. 	a • 	Pg1.., 	.........to.7... 
• • . . Pg 	•, . .. to .. .. ....... . . 

9 Rep1r.. 	• 	 to 	 a 	a 	 a 	.,, . 	I'g 	. .. . 	.. .... to 

	

. .....i0....Any other. 	 ..... 

1 1 " .I'vlerrio of Appea.rance 	. a. .. a• 	 a 	, a 	a 	a a a .a a • a a a a. 	 a a a.. • a a 

.fdditional .A.ffidav 'it,,. 	a.$ 	a 	aaa a., 	aa a 	 •aa.a..a,aaa,.. •aaa..a..aaa a 

Vlritteri Prgtirrients. • 	•• • 	a a 	a a a a... a 	a a a a a a a a a a. a a. a a a. a a.. a a. a 

Arriericlerrierit Rep!)' by Respo4dentso  

Amendment Reply filed by the Applicant .... a, aaaa•  .. a  a a 

16..Counter Rejl3r . 	.......... 	to. •  

SECTION OFFICER 

I 



¼- 	 4 t. 

FORM NO4 

(See Rule 42) 

IN THE CENTRAL ADM±NISTRATIVE TRIBAL 
GUWHATI BENCH 	GTJ:.AHATI 

ORDER 
$crf\ APPLIAiON NO 	 OF 2001 

)IPlicant (s 

P. tR.soondent(s) 	Ucr 	Ai9 
Avocate for Applicant(s) 	

A 	ry-yr 

Advocate fó RespondPflt(J) 
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1 28 3 2001 	 List it on 25 4 01 alongwith 

/ 	 '_ 	 M P No 74/2001 

&.•. itcj-. 	 . 	. 	 Vice-Chairman 

nkm 

• 	 25.4.2001 	 List on 25.5.01 	Lor admission 

to enable the learned Railway Counsel 

to obtain instructions -in the matter. 

Vice-Chairman 

nkm  

	

25.5.2001 	-, 	Heard the learned counsel for 

	

I' 	
the parties. 	The application is  

	

- 	 admitted. Call for the records. List 

for orders on 27.6.01. 

Vice-Chairmar 

- 	 - 	nkm 	- 	 - 	 - 
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2744.01 , 	Mr.S.Ssr, leatnsd counsel for 

pondent, prays for and granted four weeks and no 

more time to file written statements Applicant 

will hiIve two weskø thereafter to fil. rejoinder. 

List on 2.8u'-2001 for orders. 

Vi rman 

bb 

st on 24/9/01 to enable the respondtants 

to file Wrjttsflatat5fl*nt. 

Vice-4hairrnan 

mb 

24.9.01 	List an 16/11/01 to enable the respondents 

to file ur.itten statement. 

Member 	 Vice'Cheiraan 

mb 

x4it 
bA 	Le4, 

16.11.01 Heard Mr .M.,A.Sai.h, learned 

counsel appearing for the Applicant and 

Mr.S.Sengupta for the respondents. 

Written statement has not beer 

filed so far. List t case for ,  hearin 

.21-12-2001.fia In the meariwhi is the res 

pondents may file written statement. 

• 	L 	.c 
Member 

I 

• 	 . 
21.12.01 

• 	 At the request of Mr,5.Sengupta, 

learned counsel for Railway, four 

weeks time is allowed to file written 

statement. List on 23.1.02 for 
hearing, 

H 

Member T 
in 

23.1.02 	At the reques of Mr.J.L.sarkar 
learned counsel for the respondents 
case is adjourned to 27.2.02 for 

hearing. None is present for the 

applicant. 

in 	 Member 
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3.4.2002 

0.41 06/2001 

Not 
	of the Registry 	Date 	 Order of the Tribunal 

equestis made on bahaif of 

the 5pp1C5flt. The Advocate for the 

respondents have no-objection. 

Prayer accepted. List the case  

or hearing on 3.4,2002o 

Mr.14.A.Saikh, learned counsel 

for the applicant is pres(ent. Mr. 

.S.Sarma appearing on behalf of Mr. 

J.L.Sarkar, learned counsel for the 

Rai1ayS prays for adjournment. 

it appears that the applicant 

retired from service on 30.6.1978 
and has filed this application for, 

claiming pesionry benefit. The 
'application is not supp'orted by an 
reliable documents. It is necessary 
thattlie respondents file their wri 
tten statement so that the correct 

oQ 
facts of the case Je- known. Since 
the application was filed before OnE 

year the respOndentS may file the 

written statement expeditiously. 
List the Case again on 29.5. 

2001 forhearirig. 

bb 
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Member 

au 
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25.7.2002 	iequest has been made on 
L# 	 bha1f of Mr.M.A.Seikh learned 

cL,oy Citivv\ 	 counsel for the appLUcant ±ot 
() 	 adjourpjnent. Prayer is accepted. 

41 

List on 16.8.02 for hearing. 

im 	 Mnber 
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• 	
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23.8.2002 	i 	Judgment pronounced in qen. Court, 

kept 4.n separate sheets. The application is 

dismissed in terms of the order. No cos'-ts 

Member 
bb 
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.IJnioj 	nji sPO1'.NT(6) 

SrS.Sarma 	
RSPONIJLNTS. 

rj 	 MR. K.K. SHARM, ADMINISTRATIVE MEMBER. 

T h .i!ON k3L 

Whether Reporters of local papers may be allowed 	sce 
the judgm3nt? 

To be referred t o the Reporter or not ? 

3 	Whether their Lordships wish to see th fair copy of the 
judgment 7 

Whether the judgmcnt is to be circulated to the other 
Benches H 

dgment delivred by Honble Member (dmn). 



ly 

CENTRAL ADMINISTR1TIVE TRIBUNL,GUWHTI BENCH. 

Original Application No. 106 of 2001. 

Date of Order : This the 23rd day of August, 2002. 

The Hon'ble Mr K.K.Sharma, administrative Member. 

Sri Haradhan Chakraborty, 
C/O Sri Sunil Chakraborty, 
lOW Office, N.F.Railway at Jagiroad, 
P.O. & P.S. Jagiroad, 
Dist. Morigaon, Assam 

By Advocate Md M.7.Sheikh. 

- Versus - 

The Union of India, 
represented by the Secretary to the 
Govt. of India, Ministry of railways ,  
Rail Bhawan,New Delhi. 

The General Manager, 
N.F.Railway, Maligaon, 
Guwahati. 

3.The Divisional Railway Manager 
(Personnel), N.F.Railway, 
Maligaon ,Guwahati. 

The Divisional Railway Manager, 
(Personnel), Lumding, 
Dist. Nagaon, Assam. 

The Permanent way Inspector, 
N.F.Railway, Jagiroad, 
P.O.Jagiroad, 
Dist. Morigaon, Assam. 

The Divisional Accounts Officer, 
N.F.Railway, Lumding, P.O.Lumding, 
Dist. Nagaon, Assam 

By Advocate Sri S.Sarma. 

.. . pp1icant 

.Respondents 

K.K.SHARMA,ADMN.MEMBER, 

This application is filed on 5.1.2001 claiming 

payment of pension with effect from 1.7.197 with 

interest at the rate of 12% with effect from 1.7.78 to 

the date of payment. 
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2. 	The applicant retired from the service of 

Railway on 30.6.78. At the time of retirement the 

applicant was holding the post of Store Clerk. According 

to the applicant the Railway employees fall under two 

categories 

(ii) those entitled to pension, 

(ii) those not entitled to pension but to State 

Railway Provident Fund (SRPF). 

According to the applicant the applicant was entitled to 

is 
pension. The applicant's claim of pension/f 1ased on 

Document No.1 being letter No.ES/3(Settlement) dated 

21.6.78. The letter was addressed to DAO/Lumding and the 

subject given in the letter was"payment of settlement 

dues to the retired employees on the first day of each 

month." In the list enclosed with the letter the 

applicant's name appeared at serial No.1 and it was 

mentioned that he was entitled to pension. The applicant 

has explained the reason for the delay in filing the 

application in para 4.5 of the application. It is stated 

that on 10.5.2000 while the applicant was looking into 

old papers he came across a letter dated 21.6.78 and 

realised that he has been deprived of his pension. 

Therefore he made representation for payment of pension. 

The applicant made representation dated 14.5.2000, 

\ L L 	
2.6.2000 and 26.6.2000 before the DRM(P), Lumding. 

contd. . 3 
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3. 	Mr M.A.Sheikh, learned counsel appearing for the 

applicant has been heard at length. The respondents 

were 
have filed written statement and/represented by learned 

counsel Mr A.Chakraborty. In the written statement it is 

stated that the applicant never opted for pension and he 

was governed by the State Railway Provident Fund 

Contributory (SRPF(C) rules. He was paid all the dues as 

per his entitlement. The Railway Board by Circular 

No.F(E)/III/97/PNI/Ex.Gr. 15 dated 27.01.1998 gave an 

oportunity to the SRPF(C) retirees who retired between 

1.4.1957 to 31.12.1985 to claim ex-gratia payment of Rs. 

600/-p.m. with effect from 1.11.1997. In pursuance to 

the said circular the applicant applied for the grant of 

ex-gratia payment and the applicant has been receiving 

ex-gratia payment at the rate of Rs. 600/- p.m. As the 

applicant did not opt for pension scheme he is not 

entitled to pension. The applicant's dues under SRPF(C) 

have been paid. 

4. 	I have perused the materials filed with the 

application and with the written statement. The fact is 

undisputed that applicant retired on 30.6.78. If the 

applicant was aggrieved against pensionary dues paid to 

him on his retirement he should have applied for 

appropriate remedy at the time of settlement of the 

pensionary dues. The applicant has approached this 

( 4, 	Tribuna1 for relief after nearly 23 years of retirement. 

contd..4 
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There is inordinate delay in making a claim for the 

grievance. I am unable to accept the claim of the 

applicant for relief on account of inordinate delay. The 

Supreme Court has observed in Ratan Chandra Sammanta and 

others vs. Union of India & Ors.,reported in AIR 1993 SC 

2276 as under 

t'A writ is issued by this Court in 
favour of a person who has some 
right. And not for sake of roving 
enquiry leaving scope for 
manoeuvring. Delay itself deprives 
a person of his remedy available in 
law. 

Therefore, without goninto the uerits of the1 case 

the application is dismissed on account of inordinaEe 

delay. 

There, shall, however,be no order as to costs. 

K .K. 
. 	

. AR  ADMINISTRATIVE MEMBER 

-I 

WO 
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To 

The Registrar of the Central Administrative' 

Tribunal,GUwahati Bench, 

ReceipS1 

Receipt of the application filed 'in the Central 

Ajnjstratjve Tribunal, Guwahati Bench by Sri 	 /• 

Haradhan Chakraborty retired N.F.Railway employee in 

the Ministry of Railway, residing at Jaroad is hereby gi  

acknowledged. 

For Registrar 
Central Ac3thjstratiVe Tribunal, 

Guwahati Bench. 
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Application under Section 19 of the 

Administrative Tribunals Act; 1985, 

Title of the Case : 
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Signature 

for Registrar 



DISTRICT : r4ORIGAON (AssM). 

IN THE CENTRAL AINISTRATIVE TRBUI'AL:::GUWAHTI BENCH. 

Sri Haradhan Chakraborty 

S/o Late Rangalal Chakravarty, 

C/o Sri. Sunil Chakravarty 

lOW Office, N.P.Rilway at Jagiroad, 

p.o. & p.s. Jagiroad, 

District - Morigaon, Assarn. 

Applicant. 

-Versus- 

1. The Union of India, 

Represented bY the Secretary to the 

Govt.of India, Ministry of Railway, 

Rail Bhavan, New Delhi. 

	

• 	 2. The General Manager, 

N.F.Railway, Maligaon, 

Guwahati. 

The Divisional Railway Manager 

(Personnel), N.F.R,ailway, Maligaon, 

Guwahati. 

The Divisional Railway Manager 

(Personnel), Lurnding, District-Nagaon, 

Assam. 

	

(~'t 0, • 	V7 	/J 
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The Permanent Way Inspector, 

N.F.Paiiway, Jagiroad, 

P.O. jagiroad, District - Morigaon, 

Assam. 

The Divisional Accounts Officer, 

N.F.Railway, Lumding, P.O. Lumding, 

District - Nagaon,Assam. 

Respondents. 

DETAILS OF APPLICATION : 

Particulars of the order against which the applica- 
4- 

tion is made :- 

An order udder NO.UIIG/PF/PS/419/78 dated 

Lumding, the 14.6.78 passed by the Divisional Accounts 

Officer, N.F.Railway, Lumding to the Sr.D.P,O. whereby 

Cortribution accounts of the appellant was 

closed and the balance with interest amounting to 

R,9,598/- was paid to the appellant. 

jurisdiction of the Tribunal :- 

The applicant declares that the subject 

matter of the order against which he wants redressal 

is within the jurisdiction of the tribunal. 

Limitation :— 

The applicant further declares th,at the 

application is within the limitation period prescribed 

in . 
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,3ofi. 

Ci 

of the Administrative Tribunals Act, 

1985. 

4. Pacts of the case :- 

1 

AL. 	 / 
	 (i) That the applicant was appointed on 

- 	 (Z (16_2-9)as Khalashj under the N.P.Railway and was 

.•:) 
,) 

posted at Pandu in the office of the Inspector of 

Works Water.supply. In 1948 he was transferred to 

Lumding, in 1949 he was transferred to Chaparrnukh and 

while working at Chaparmukh he was promoted to the post 
- 

of Store Cherk. In 1950, he was again transferred to 

Jagiroad, in 1960 he was transferred to Pandu in 1961. 

he was transferred to. Lumding, in 1963, he was transferred 

to Bongaigarh in 1968 he was transferred to Lumding, 

in 1974 he was transferred to Jagiroad and posted in 

j./Q G1J-./IC 

/7KV 

the office of Permanent Way Inspector he continued 

there upto 30-6-78 from that date he retired from- service. 

At the time of appointment he received an amount of 

Rs.22/_ P.M. as salary and at the time of retirement 

he drawlast salary at Rs.330/_ P.M. He served for 30 

years. H i s Service was regular and confirm by the 

sL 
	Railway. 

(ii) That irrmediately before his retrement 

on 30-6-78 the N.F.ajlway prepared a statement of employees 

along with the applicant who would retire from service 

on 30-6-78. In the said statement the statements of 

64 employees were prepared. In the statements the employees 

were ... 



1 

* 

H 

were devided into two categories, one category who 

were entitled to get pension and another category who 
- 

were not entitled to pension but to SRPF only. The 

statanent shown against the name of the eniployee the 

ward 'PENSION' who are entitled to pension and against 

the name of others SRPP are shown.Against the name 

of the applicant pension was shown, so, it clearly 

proves that the applicant is entitled to pension.The 

Deputy Superintendent (Personnel) wrote a letter under 

No.ES/3(Settlernent) dtd, 21-6-78 to the Divisional 

Acèount Officer, Lumding requesting him to instruct DPM-

Lumding to ensure that, all the payment of settlement, 

dues were made to the retire staff on the first day of 

July,78. The Divisional Account Officer, Lumding 

annexed a copy of the aforesaid statement with his 

letter dtd. 21-6-78.. 

That though the applicant was entitled to 

pension but the N.F.Railay wrongly paid SRPF contribution 

to the petitioner and an amount of R3.9,598/_ was paid 

to him as SRPP Contribution after his rment. 

The applicant read uptoss-II 

and he was unable to understand at that stage as to 

whether he was entitled to pension or only SRPP 

contribution.As the concerning Divisional Accounts 

Officer of .N.F.Raiiway made him understand that he 

was entitled to SRPF, So, as an humble employee he 

accepted the same. 

... 
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(v) That the applicant on 10th of May, 2000 was k., 

looking into the old papers in connection of his land 

/ documents and railway passes granted to him.' In the 

/ 	
process he found the aforesaid statement of the N.P. 

7 	Railway where he was categorised to get pension.After 

going through the papers the applicant only on 10th 

of May, 2000 came to know that the 1'T.F.Railway deprived 

him from his pension.Then he started to think about the 

means how he could get his pension and on 14.5,2000 the 

applicant filed an application befor the Divisional 

Railway Manager (Personnel) Lumding, N.P.Railway and 

pfayed to him to pay pension to the applicant.But the 

DRM (p), Lumding did not take any action on the applica-

tion of the applicant. The applicant again filed another 

application dtd. 2-6-2000 to the said Railway authority 

and requested him to grant pension to the applicant. 

But the N.P.Railway did not do anything on his second 

application too. Thereafter the applicant filed another 

application dtd. 26-6-2000 to the said authority and 

requested him to grant pension to the appellant. In the 

said application dtd. 26-6-2000 the said applicant 

also informed the authority that if he was not granted 

pension then he would have no alternative remedy but 

to take shelter of law. Till date the authorities did not 

dispose of the application of the applicant and the 

applicant is not granted pension, he is entitled to. 

5. Grounds for relief with legal provisions :- 

(i) For that the applicant is entitled to 

pension under the law and as per the statement prepared 

by 
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by the N.F.Railway for the employees who retired from 

service on 30-6-18. 

6. Details of redies exhausted :- 

(i) The applicant filed three representations 

before the Divisional Railway Manager (P), Lumding 

detail of which is given below - 

Application dtd. 14.5.2000, to grant 

pension to the applicant.The said application is pending 

till date. 

An application dtd. 2-6-2000 to grant 

pension to the Ick applicant which is also pending till 

date. 

An application dtd. 26-6-.2000 to grant 

pension to the applicant which is also pending till 

date. 

7. Matters not previously filed or pending with any 

other court :- 

The applicant further declares that he had 

not previously filed any writ petition or suit, regar-

ding the matter in respect of which this application 

has been made, before any court or any other Bench ,of 

e 
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the Tribunal nor any such writ petition or suit is 

pending before any of thn.The applicant filed appli-

cations dtd. 14-5-2000, 2-6-200d, and 26-6-2000 before 

the D(P) Lumding which are pending till dated 

8. Reliefs sought :- 

In view of the facts mentioned in para 6 

above the applicant prays thefoliowing reliefs :- 

(1) The N.F.Railway may be directed to 

give pension to the applicant with effect from 

1-7-1978. 

The N.P.Railway may be directed to pay 

interest at the rate of Rs.12% on the arrear pension' 

amount accumulated from 1-7-78 till payment of the 

same. 

Any other relief or reliefs which 

the applicant my be entitled under the law in the 

interest of justice. 

9. Interim order if any prayed for :- 

I
Pending final decision on the application, 

the applica nt seeks the following interim relief - 

(i) The N.F.Railway may be directed to pay 

an amount of Rs 50, 000/- as interim pension till final 

decision in this case. 

10.. 
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Not applicable. 

Particular of postal order filed in respect of the 

application fee. 

12.List of enclosures :- 

(1) Copy of letter dtd.21-6-78 from the 
DO/Lumding 	 - 1 No. 

Copies of representations dtd. 

14-5-2000, 2-6-2000 and :26-6-2000 	- 3 Nos. 

Copy of provisional seniority list - 1 No. 

Total 	- 5 Nos.. 

V E R I F I C .A T I 0 N 

I, Sri Haradhan Chàkraborty, S/o Late 

Rangalal Chakraborty, aged about 85 years, retired 

as Store Clerk, N.F.Railway, resident of Jagiroad 

do hereby verify that the contents of paras 1, 2, 

4, 6 and 7 are.true to my personal knowledge and 

paras 3, 5 0  8 and 9 are believed to be true on legal 

advice and that I have not suppressed any material 

fact. 

') 

Date : 	
Li1L&a 

Place : - 	 itu.re of the applicant. 
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Dociment No.1 

No.ES/3(Settlement). 

D Po/Lurnding. 

DS(P) 's of fice/Lumding 
Dt. 21/6/78. 

Sub - Payment of settlement dues, to the retired employees 
on the first day of each month. 

In terms of Joint Accounts and Personnel Branch circular in 

connection with expeditious'disposal of the settlement Cases, 

the retired employees are advised to attend office to receive 

their payment of settlement dues on the first day of the 

month which is discontinued for the month of July (i.e. 

payment on 1-7-78) on account of various difficulties. 

To expedite easy disposal, it is requestedthat the payment 

of settlement dues to the retired employees be made by the 

Pay clerk on the first day of July/78 in presence of respec-

tive Senior subordinates. 

In viewof the. above, you arehereby requested to instruct 

DPM - Lumding to ensure that all the payment of settlement 

dues are made to the retired staff on the first day of 

July/78. 

A list of staff who will retire from service w.e.f. 1.7.78 

(F.N.) on superannuation and whose settlement case have 

already been submitted to your office for arranging payment 

of their settlement dues is sent herewith vide Annexure. 

-------,-,-- 
DA/As above. 	 S4/- Illegible 

21 . 6 . 78 

Copy for information to :- 	
For D.S. (P)/Lumding. 

CIWI & SIWI/FS/Lurnding. 
DPM/Lumd in g. 

3 Staff concerned. 

Sd/- Illegible 
21,6.78 

OJ2.L

S. (P) /L umd ing 

I 
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-- 

S/o. Name,]DesignatiOfl and station. Date of P.I.No. 	' 
retirement  

- Sarbashri. 

HaradhanChakrabDrty, Store Clerk/JID 30.6.78(AN) 22889 (Pension 
' 2. Hariprasad, Chowkider under IoW/S/LMG -do- 49,812 (-do-) 

 Surendra Das,Mate under PWI/GH 	. -do- 57638 (sRPP) 
 Nazi r Al i, K eyman under PWI/a-IY. -do- 46651 (SRPF) 
 1(istoo Hathi,Keyman under ?I(P)/LMG -do- g267(SRPF) 

6.HBagiram,1 41,ate under PWI/JID. -do- 	•. 46968(SRPF.). 
 Haricharan,G/Man under PWI/JID. -do- 50278 (SRPP) 
 Bijalu,Keyman under PWI/NOG. -do-. 52699(SRPF) 

 Danish,G/Man under PWI/GHY. -do- 4669 1(SRPP) 
 Paban Biswas,Gharami under IOW/N/LMG. -do- 23384 (Pensbn 

'114 Gopi Mohan Paul, Sr.Clerk under DEN/ 
III/LMG -do- 88814(Pen.,• 

12, Satish Mitra,G/an under PWI(P)LMG -do- 58909(SRPF)l; 
13. K,K.Das,Fitter/LRS/LMG. -do- 51929 (Pension) 
14.N.M.Das,a4/Mistry/LoCoshed/LMG. -do- 6521/33418 

(Pension) 
15 Kutumani Nath,Fitter/Locoshed/BPB -do- 13996(-do-) 

• 	16, Prak ash Ch.Datta,Fitter/Loco Shed/GC -do- 25203(-dp-) 
17. J.C.Das,Fitter Mistry/Loco Shed/CPK. -do- 6517 	(-do-) 
18.K.C.Das,A/Plant/L6cd, Shed/NGC. -do- 16585(-do-) 
190 N.G.Dey,Driver/BPB. -do 6999 (-do-) 
20. B.N.Sengupta,Driver/LMG -do- 5190 (-do-) 

 B.B.Deb Roy,Sr.Clerk/DME/LMG. . -dø- 9343 	(-do-) 
 P.B.Mazurnder,BT Fitter/LMG Carr: -do- 27806 (SRPF) 

23. S.R.Ghose,C/Pitter/LMG. -do- 	. 277751(Penst,n) . 

24 M..C.Datta,C/Fitter/GC. -do- 28213 (-do-) 
25. A.B,Naba,c/Fitter/LMG. -do- 27752(-do-) 

 S.Sengupta,Fitter/BPB Shed. -do- 51787(-do-) 
 Baloo,c/Fitter/NGC. -do- 15683(-do-) 

128, P',C.Kalita,c/Pitter/ 	GHY. -do- 16847(-do-) 	• 
 Tarini Ch.Das,Carpenter/C2CR/GHY. -do- 	, 13752(-5q-) 
 Aswini IeZr.Dey,6/Fitter/LMG, . -do- 15685 (-do-) 
 J.K.Seal,Painter/LRS/LMG. -do- 7114 	(do) 
 Jahir Lal,Carpenter/LRS/GHY. -do- 7098 	(-do-) 

33, J,M.Singh,Callman/Loc 	Shed/A NGC. -do- 16079(-do-) 
34 C',M,Das,Driver/LMG, -do- 7089 (-do-) 

 S.B.Gupta,Hd.C.lerk/DME/LMG. -do- 3254 (-do-) 
 M.K.Mazumder,LI/LMG. -do- 9504 (-do-) 

37, R.K.Nath,ALF/NGC. -do- 6974 (-do-) 
38 J.Ba.lmiki,S/Cleaner/LMG under CHI/LMG. -do- 102496(-do.) 
39, Rakhal Mali,Jdr.under cHI/LMG. -do- . 41324(Pension) 
40. H..K.Das,HA/LMG.underMS/LMG. '  -do- 41420(-do-) 
41, J. S ingh, Chowk ider under MS/LMG. -do- 11445 (-dor) 
42. 1  Rabi Singh,M/Man under Am(Ma1)/LMG. -do- 68101(-do-) 	' ;•,.. 

 H.P.Paul,L/man under SI/LMG. -do- 11775(-do-'). 
 P'.C.Shyam,M4 under SI/LMG. -do- 10139(SRPF) 	--. 

 M.S.Choudhury,Sr.TNC/NGC, -do- 32680/95540 . . 

(Pension) 
 H.H.Chakrabzrty,Sr.TNC/GHY -do- 19435(-do-) 
 H.H.Jesuara,HPLM/TFC Workshop/LMG. -do- 18906 (-do-) 

48 K.C.Majumder,CCC/SCL. -do- 14771(-do-.) 
49. Satish Ch.Bhattacharjee,stg.JDR/LMG, -do- 11961(-do-) 
50 0 ; B.M.Debnath,T/Peon/LMG -do- 14828 (-do-) 
51, J.Sahairi, Markrnan/GHY, -do- 	. 	 . 56738(-do-) 	. 
52., M.L.Biswas,Dak.Courier4)CS/LMG. 	' -do- 19665 (-do-) 
53: R,R.Das,Gatan/pNo, -do- 8696(-do-) 
54 0  R.K.chakrabty,Duftry/DqSJLMG. -do- 13791 (-do-). 

c
C 
Contd.. .... 
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55. B.B.Ma1akar,Ga 	A)/13PI3, 
16, B.L.Dey,Peon/BPB, 
57. G.C.l3orah,AYM/LMG. 
58 .B.M.Talukder, W, R.Berer/SCL 

M. Kargupta, ATI (W)/LMG. 
B.Koach,Porter/BEE. 
D.Baishab,Porter/RXPX 
Dango Tundoo,Porter/HJQ 
A.L.Das, R/Porter/LMG 

64, Dewnndan, Porter/PUP  

30.6.78(1N) 	32513(Pension) 
-do- 3957 	(-do.-) 
-do- 18 85 7 (sR') 

3849/31902 
(sRPP) 

-do- 16893(Pension) 
-do- 19195 (-do-) 
-do.- 166429 (-do.-) 
-do- 41233(SRPF) 

15508(Pensiori) 
4100 1(CRPF) 

 -x -  - 

q 
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Document No2 

To, 

DRM (P)/Lumding, 
N.F. Railway. 

Sub :- 	Sanction of my Retirement Pension. 

Sir, 

With due respect.. I beg to lay the following 

few lines for your kind consideration and favourable 

order. 

That Sir, I retired from the Rly.Setvice as a 

Store clerk under PWI/Jagiroad on and from 30/6/1978(IN) 

Vide DS(P) Lumding Letter NO ES/3(Settlemeflt) dt. 21/6/78 

and one l.ist of Retired Employ was enclosed with the letter 

where in under Sl.No. (ONe) that is in my name there is 

mention of Pension and I was in title to get pension. But 

is was my illiuck that I was deprived the grant of my 

pension by Ply ac]ministratiOfl.Therefore I would request you 

honour to look into the matter and sanction my pension at 

an early date. 

Yours faithfully, 

Sd/- Illegible 
14.5.2000 

Copy to : N,R.M/Lurflding for consideration. 

Yours faithfully, 

£ 

-x- - 



IV 

Document' No 2A 

To, 

Shri S.N.Roy, 

1' 	 .DPO/Lumding,N.P.Rly. 

Sub :- 	Sanction of my Retirement. Pens ion. 

Sir, 

With due respect & hbl e submission, I, beg to 

inform you that I had sent one appeal letter address to 

you for sanction of my retirement Pension.But it is 

regret to say that no response received frorr your end. 

Therefore, I request you again to look in to the 

matter and consider my case. I hope that I will getthe 

rply at an early date. 

Enclo : One copy of an appeal 	Yours faithfully,  
letter list of 'Retirement letter. Hradhan Chakraborty 

Ex.S/lerk 
Jag iro ad 

2, 6. 2000 



From :- 

Haradhan Chakraborty, 
Ex_.Store Clerk 
Under SSE(P.way/JW. 

To, 

DRM(P), 
N.F .Rly./Lurnding. 

Document No. 23 

Sub :- 	Deprival from Pensionary henifit after 
retirnents on 30-6-1978. 

Ref :- 	My previous application dt, 14.5.2000. 

In reference to the above, i beg to state that 

no action or reply has been received by me in spite of 
repeated persualtion in Order to fix up my Pe'nsion.as per 

my option at the time of retirent vide DS(P)Lmg' s letterS 

No.ES/3(settlement) Dt.2/6/78 SR No.1. 

/ 

So, I will be highly obliged if you kindly 

review mY case and arrange to £ ix up and pay pension as per 

• 	 rule to maintain old age livelihood, otherwise I have no 

• 	 other alternative but to take shelter of law. 

Yours faithfully, 

sd/ Haradhan Chakraborty 
26.6.2000 
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In The 	 I Administrative Tr i bunal 

Guwahati Bench on Guwahati.  

O.A.NC) 106/2001. 

:3ri H. 	::kri:uDri:.:v 

Vi. 

Union Of India & r 	A 

/ 
r of  

/ 	r :i. t ter 	t 	t cd I:c 

S 

	

9J , 	\,•) JV 

	

\,\A__ '7' 	I h€•?respondents 	:t. n 	1;. he? 	above 	c:.i€ 	iflO I.. 

re.pe?c:tffl.1y i:e?cj to state as und€r :: 

t the respondents have g one throug h t hc• 

original application and have ..'.n ci '.':? lS 1.c)C)ci the 	contents  

2. 	 1 iki:. 	1. iu::? 	Ic):)r1cie?n i:.. 	cic 	not 	iii:i. 1:. 	any 

statement 	except those which are 1i::c.?l::::i. ::.:i. :1.>' 	.kCi(rii. t.i:.:?ci 	in 

:1. . wr i tten statement.Statements n C) t admitted are ci en :L 

:3 	 •i• h. 1. i:c•fc r:..? 	:i. n q 	1:. 	 :i.1s':? 	thrnc•n 1:. 

cit.......e original a p plication the respondents beg to state t h(:? 

:. ef ii :1. I: () r' c:'f. the case as un ci e r 

' ii. t 	the . :: p : i. i (:: r t retired from 	serv i ce  

30.6.1978. Iie mas a store c1rk. :1. 	ministerial ...f...f.f: kI•(i(I• 

1OW/Jaliroad. 	The 	I I 	1 I  never '.)pi i 	1U i 	n s 1 on 	a n I 

wence he t 	'I' t i it ii h ' State Railway Provident I ti ui 

(:::c:)ntr:Li::utc:'ry 	(for 	short SRPF(C) ) 	rules. 	As 	a.SRF'F(C) 

	

1:. :1. re?e? he was P :1 ci all 1;. he dues as IDe? r his ei I  :1. t 1 	•i. 	:1: 1:. 

A ( 	LL 



ni I 1w 	m iii , r,nid 	t h 0,*-t 	k a iLy 	n r d 	by 	a. r 	ni, 

F (F) /1 :l: I/97/F'N:l/Ex Gr 	:1.5 	dated 	27.01 , 1998 	crave 	an 

op po r i:un J. ty to the SRPF (C) ret :1 rees 	ho ret :ied beten 

1.4.1.957 to 31 12 :1.985 and are surviv:i.nci entitl:i.nq thefil 	r 

i:x"-q ratia paymen ( 	600/p m 	f :1. :11. :1997 	if they 

app:1. :i.ed 	for the saaie,, In pursuan i: to  ffrC :1. ci .c::i.rc:u 1. a r 	the 

applicant applied for ctrant 	Ex-•qr&:.:i.a payment 	and 

i:x-q r a. i: i. a 	paymen t 	was 	san c:t i on 	by 

i...MG/F'enx .... Gr'ati. a 0406990049 dated 2:1. :l.:199t/(1. :ii 	5at?di 

thai:. 	the app:I.icant :i.s st:i:L:I. c:ira.dnç Ex'"qrat:i.a 	payment and 

hen c:e cj ues t :1. on crf grantirig. 	 uncle r pens :1. on s c:heme ci oes 

not arise 

That in reply to the statemen t• in para 40.)  

4( :i.:i ) 	it 	:i.s stated that 	the ' app:1:icant 	ret:i.recl 	from - 

on 30.6 :1.970,, H' t&i<.S 	tOIc c:Lerk :1 ,e, 	min:i.ste?r:i.a:i. 

un ci e , 	:t: o'j/iacj :1. road. The app 1 J. c:an t never i::p ted 	for 

i:xn si c:'n and hen c::e •he was Jove rn ed by State Ra :1. 1 way F' roy :i':i en t 

Y 	Fun ci Con 'I'  r :1. buto ry ies (f r shor t 

 

T. (C) ) sc:heine 	As a 

5jF'F'(C) 	reti 	he was 	 41.:L:i. 	the dues as per his 

:!fl ti.t:l.e :::n t>>4?. :is fur tlier stated that Ral :iay Eoard by 

no .ifi2'vt1.i Not, ,85/PN1/15 dated 1.8,6,, :1.985 qave an 

o. .orti..tn:ii:.y to the SRF'F(C) ret:irees to exercise the:ir option 

to sw i. t c: ii over :1. n to pnn :i on a b i.e s c: heme 1' he opt I on was 

recj'.Aredl to I::re exerc:i.seci by 17,,12,, :1.985,, it was mentioned 	in 

the said not:ificat:i.ori that who does •?xercise an option 

w:i t h :1. n •l• he preiiicribed uer:i. oci s hal l. be deemed to have op ted 

I 	 , n ' indrj 	>f'i I (1 ) rules. Pit I -the a 1)1) 1 	m I rI 1 ri nr., 

for pensionar>' scheme,, 



I 
	

4 
V 

•1"h.. 	J. 	ri:i1y 	to the 	i:.at.emn ts 	in 	ra 

	

to 4 (V ) i t 	ta ted that the Ra J. 1 ay Boa rd 

ii (It  I 	i 	nn 	'F i / 	I 	/ 	iI III I 	I 	I ' d 	I 	/ (\ 	9I% 

an 	c:iii:x:tun :1 1:),  to tfi:r1::RFI (C:) ret.:i. 	,ho 	i:.ied 	I:t.'.,n 

:1 	:? 	i:i 	5:i 	:I.35 	cIi:.:i.1.:I.:LflCI 	t.I1:?ni 	f(.:iI" 

E:x•••(:II.:i.). 	F:I-:t(l:Fit. 	! 	 if 

f:n 	.I:? 	 :I:t 	 i:iie? 	 :ittAi.i 	i:.I( 

epç1:i.c:.rit 1:1:.:i.?'J fDr 	1ti -t. cif nc:t 

f.>'(fleu1 1. .fl d:t:i.(::'flE(i  

()4019()049 d a ted 21 	1. 1. 	9 1 1. 	J. s sa ted 

ti 	..,:p:I.:i.c:I"t+. 	wI:.:i.11 	:Ir.f':i.nq 	E:xi.i:.:i. 	i:'rtI"tt.  

	

Ii:ri 	c:I.tds t:i.cn 

 

of q ran 1:. :inq j:)c?ns :1. c:n. undercn :i.(Dn 	; C1i?ii? 

	

k. 	. r :1 	1 Iii:• 	. )::' p1 :i. 	1:. :1 	It . 	 Icn 	:id 	i:.d 	I( 

kA I::'in :1. t t.c'::I 	 :: 	I. :1 c:n 	tjr. r:? 	n r) •I• 	:1. 'e:cI - 1:'>' 	•i: 

P'fl d 

6 	 f. 	J. n 	f. c: I: 	d c: :1. r 	lan 	r::'f 	t he: 

:ae 	i:.I 	. j: I::' :1. :i 	1:. :1. '.::'n 	ci 	r\/:•? 	to 	)' 	ci :1. 	:1 	:1. i.t  

i:r:if:i. c:ai..:i.cn 

(-?rei:)y ver:i.•fy that the s ta l.emen ts 	cl e in the pa r r  

to 6 are true to illy kn c:kJ :i ed c e 

yr 
; 1. ç..  a :.. 

qA- /2002 
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OF 	3kiI 

PPPLCANT 

VEFSUS. 

MEMO OF APPE1R(NCE. 

Sri B.K.Sharma, Sr Advocate, and i3tandinç Cunci 

Ri1ways, enters appearafle in the above noted OJ on behalf of 

the Railway Respondents and accordinç files this Memo of 

Appearance 

7) 

arm a 

For )LK.Sharma. S.0 Rlys 
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IN THE CENTRAL ADMINISTRATIVE TRIaJNL :WWAHAII EENCH ' 

GUWAHATI 

0. A.Ni. 10612001 

Shri Haraóhan Chakrab.rty ...1jcant 

t, 	
çVersus_ 

The Unlin •f. .Inia 

& •ther 	 _________ 

A 	 In the *atter of 

Reply by the a!1icant 

against the Written statesent 
i -I- 

 
- 

	

\ L- 	 an behalf if the 	sp.rients. 

That as re!arSs the statexnts *aóe in the 

Written staterent by the Respondents .uner para 3 , 

the alicant states that he retIred as ?.W.,1 (perManent 

way Inspect.r) ,Jair.ad .The applicant •pted for Pensi.n 

under he was wr.n!1y paió under SR?F (C) The Ocu*ent N..1 

enclased with the •riinal applicati.n by the applicant , 

aMply pr.ves that the applicant optei for Peasian bef,re 

his retireMent 1which was accepted by the Railway Deptt, 



Aj 

and acc.rinly the Ocument Nol against name. 

if the Petjtjener the wsrâ Pension is written . 

This Ocument No.1 is a vital and very im.rtant 

Ocument issueâ by the, Railway Deptt.which settled 

the final payment of 64 (sixty feur) erpl.yees 

incluin! the Petjtjiner at the time if their 

retirement The entire Case if the petitjsner is 

entereó ar.und anâ Uased. in the said Ocuments 1.In 

the Written statement the Fbsponient stated ss many 

things lut it lies not say anything regarding the 

Ocument Nei .It sh.ws that the sajá Ocurent is 

the true Ocument and the Res.ndents have n.thing 

to say a!aiflst it ,As the Ocument No.1 hills the 

f jell even after the sumjssjsn if the Written - 

statement of the Respondents .S. the Case if the 

alicant is pr.vel icyind Out that the alicant 

is entitled to pensi.n but the Railway wr.nly treated 

him under the SRPF (c) 



I 

—3... 

That the Petitioner •pted for Pension before his 

retirement by an application to the welfare Inspecl* 

Mr.Purkayastha at Lumàin! DiviSi.fl! j  

The applicant has been receiving ex—ratia 

payment © Rs600[ Q0 P.M e.f 1/11/97 , The exgratia 

payment will not make the applicant 4disentitlei to his 

Pensj.nary benefjts which he entjtleâ as per Ocument 

Nek l if the Original application .If pensionary benefit 

are siven to the petitioner then the amunt paid un8er 

SF (C) at the time of retirement. and also tht ,  total 

E4ratia payment received by the petitioner may be 

eóucted by the RespidefltS from his tstal amount of 

Pensii.n. âue to him. 

cont cL.. 
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3 	That as rears the statements *ae unier 

para 4 of the applicant states that he opted for 

pensi•n .Aainst •ptisn n.tificati.n of 1985 the 

applicant duly exerciseà his .pti.n y filiin up 

the necessary f.rMat and sub*itteá the same to the 

() , Divisi.nal Railway Mana!er (pers.nal) 

Lumain, iut the Pensi•n .ptien given y the ap1icant 

was nit c.nsiâereâ Joy the authority and is penâiflq 

ef.re them till âate., 

4 	That, as re!arâs the statements xaóe under. 

para 5 of the WS-.app1iCaflt states that he is ârawin! 

Ex—ratia payment ut it will not disentitlei the 

Petitisner to get his pensi.n if he is âeprived of 

the same with.ut following the Ocument N.l which 

is a Ocusent prepared loy the RailWay auth.ritieS 

cant ó 



X~4  

—.5-. 

The Resp.flÔefltS falsely stateó that the aliCatiiflS 

5ujtteâ lay the applicant were net received . 16Y theE 

factually The Rsper1dentS rece ived the appi ic ati.ns 

sumitted loy the applicant.Which were sent to theEl 

y &istere1 p.st with ackn.w1ed!eEflt due under 

Law it deemed that the RtSp.fldefltS received the 

applicatienS ecauSe th.se were senty Rel0c ,160st  
1. 

and gore. that Inc minth passed away (Rf ! C)J 

?h.t.Stat c.pies if P.stalreCeipt dated 

16/5/2000 and 26/6/2000 encissed herewith are *arked 

as Annexure N.s3 ,3A $ B & 3 0 respectiveiY 

The ResndentS received the appliCatisfl If 

the applicants by putting si!nature in the aGkn.wled-

eEent jseajxsdxkxak due th.se ackn.wledeMeflt received 

sack by the applicant 

Two ?hpt.c.pies  if the ackn.wled!emeflt are 

annexed herewith as. Annexures N.s4 and 4A respectively: 

centd....6 
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6 	That the a1icant states that after perusal 

of th Written statement it is seen that the •pt 

if the applicant is mere f.rtified and this H.nfl'ie 

Triuna1.weU1d be pleased to allsw the application of 

the applicant and be pleased to direct to N.F.aailway 

to give pension to the applicant with effect from 1/7/78 

a1onwith interest 12% on the arrear pensisfl am.unt 

accumulated f rem .1/7/78 till final payment if the same 1. 

ERIFICAT ION 

I, Shri Haradhan Chakra.rty Sen of Late Ram G.pal 

Chakra.rtY ,aed aJisut 86 years ,retired as Store- 

• Clerk ,N.F.R1y..reSi4eflt of Jair.ad di hereby verify 

• that the contents of paras 1 to 6 are true to . kn.wledge 

and belief and I have net suppressed any material facts 

El 

&o Th  
____June, 2002., 	 (Si!nature). 

11 
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